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for considering the question as to uhsther ths interi®
relisf should be continued or nbt;
2. Us Pind that the matiers dessrve to be admitted,
Accordingly, the applications are admitted. Mr.S.R.Atre,
Advoeate waives notices for the Respondents. Rspliss of
the Respondents ars alrsady on record in all five cases.
Hence ue suggested to the lsarned advocatss that the mstters
can be heard teeday itself, Thesre could not have besn any
objection sbout this. The advocstes, therufore, conssnted
to the suggestion. Accordingly, we hsve heard Mr.P.U.Srinie
vasan for the spplicante and Ar.S.R.Atre for the Respondants.
3e Initially, we would like to mention the facts in

. BeA o338 of 1986, The applicant's date of birth as msntionsd

in the application fis 15-5-1540, He was sppointed as Steno=
typist on 4,3,.65 in the Armsd Forces Medical College, Pune.

At ths time vhen the sppointment uss made, 1964 Recruitment
Rules (vhich uerze given effsct from 24,2.1964) usre in foree.
ARecording to thcsi‘ru;cl, the qualifying moximum ags limit
wes 21 ysars, Howsver, the sarlisr rules had preseribed

such maximum age limit ss 25 yssrs. Consequently, the
appiicant uho had crossed 21 ysars of age uas sppointed

in 1965 and in a uay, thiu appointment wvas not regular
fnasmuch as the applicamt wae more than 29 years of ags. e
may add thst in 1972, ths Rectuitment Rules wurs sgain changed
and the qualifying maximum age has bsen incressed to 25 ysars,
4, 1t sppesrs that ths appointing suthority was
neithar fully suars nor quite certsin in 1964 cnuards as to
whethsr for ths short psriocd in end sfter 1964 ths maximm
qualifying oge ves reduced from 25 to 21 years. It s on
aecount of this hesitation that the spplisant uves appointed

vhan he had crosset the age of 21 yssrs. The mstter has bsen
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takon uz with the Minletzy uith a raquéag\ﬁhaﬁﬂﬁhg,ngﬁ_
limit mzy be condensd as for as the cpplicant end nﬁﬁag
pereOns BYe nanaarne&,
S¢ . On 2%11.88; the Min;aety n? ﬁafanma haa paaaaﬁ
an ordsy relaxing the moximum gapey age 1&&&% and hﬁkﬁiﬁg
that the spplicent ond othe s persons agre Pt Pux‘appaintmﬂﬂt
to the postes Houover, the seid lebtor hae ﬁiracted that
the pariod eariins %o Qﬁaﬁﬁn196é should ba %raa%ed as adhoe
and it 4o nol o He counbed fhr arnmn&iaﬁ. mﬁn?&zmat&an and
soniority ste, Tho spplicont has ehallenged this dirsction

for tresting the earlier poricd of ssxvice as adhoge

6o Us uould Like ko desl uith the(facts of the
raraining foupr applications. They are se folléuste o
Srac Ouhubioy Neme , . qﬂﬂt@‘ Date Past
. ,u#%’“ T wmb B “""'.“ 11 1 'A : m e S
1, "daa/es gt. uﬁagaﬁcﬁaﬁw #, a@*ag 2+3.68 OSteno-typist,
D Ean Na | o) _ ‘
2. _335}@5 fivs Kunjomso - 29.8.%68 - $490.64 wtitm
, . Goorgoe

3, 337/86 Miea.V.edsgand 1.3.40 9.12.66  L4D.Cs

&e 336786 frsJSoudanindl  5.2.%42 E@iﬂﬁﬁ&'ﬁgaﬁaﬁtvpiat,

Reigs
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Te - From the ﬁxn;&trg af ﬁwf&neaiaaaa%iﬁn dated

2%:11,64 (vido ﬁﬂn@vvre Page 31 of the eamaﬁlatiﬁn}, it %o
quits cleay bhat the Govt.has Polowed the moximum upser age

~ﬁami§.£n_fawane of the epplicents. On ﬁu;h relaxation, the

applicents would chviousiy bhe in thﬁ‘raguléﬁ amglﬁymaﬁt‘ﬁ?

“the Governmant. The impect of the impuged direction s that
- long sepvica of 20 yesvs of aach of the tpplicants Lo te -

bo o8 ad hot n sp Par as the pramgtiarg mﬁnrlrmatzan and
aaﬁ&@fity ars cnnearhedg -

£ 15, houavee, matoeisl to ﬂ0t§ thet the ﬁnpxeﬁa

Coust ned on censsien to consider thoss aspegta in the cose
 of "Napgader Chadhs and Othors varsus Unlen of India ﬁﬁé

Othaes® reported &n 1086 ALT.R.{1) S.0.49, The Pacts hofors
the Supremes Court uers thot certain eﬁpi&yans wﬁa o1 &5 givaﬁ

sasth
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 ad haz nromations continund %o hmlﬁ such od hoe sromotions

Gonorel of Apmed F@reaavﬂﬁﬁieai-5a§w1ensw~ Unes sueh polaxae

Par a vary long porlod, Leter ony direct gawrni&u vars

‘appointed: Thoro uas the quaota and rate prssceibed h?

T eulesy A ﬁeﬁiaiﬁﬂwﬁa@ taken by the Govordnbht that the
_ad hoe service in the promotisnal post will be of np use
'Eﬁ,%ﬁ@ﬂﬂ?ﬁﬁﬁtﬁéﬁwaﬁéwthﬁk.ﬁﬁﬂﬁ&%rﬁﬁﬁrﬂiiﬁfﬁﬂbﬁﬁﬁﬁﬁﬁti? "
 appointed would be senlor to such ad hoe promutoess The

Suppeme Cdurt cet aside thie decision of the Govesnment

and alse puled thet long oad contioucus ssrviee though

ad hoe in noture will ﬁavat ?aﬁ'aénsarikya

B, -  The prepent case is a Aittle bit aﬁtunaat inasmuch
a8 the Ministry of Oofenice has regulorised ell the pfaviaui
servite Prom 1964 onunrds by cgﬁﬁuningwﬁt tolaxing the
maxinun uppar age iiﬁifa in @mﬁ~ﬁ¢iﬁlﬁﬁ5 it uwould neither

ba just nor lagal to wipe a?? the 20 yeurs ﬁ? servive of
asppliconts, This 1a~ﬂaru ‘80 hau that the age “1imi% hos baan
relaxed by the Ninistty er‘Bafanen 88 aanvayeﬁ by the Oirecton

A

tion has becn made, the nﬂﬁeé?ﬁﬁdwémﬁiﬁvﬁﬁiBﬁﬁiﬁfﬁéﬁéfﬁﬁEA

right to contend thnt hiﬁvﬂﬁgﬂiéaa‘ﬁﬁﬁﬁlﬁfﬁﬁ<ﬁﬂﬂﬁﬁad~fiam

the dete ﬁﬁuihﬁﬁﬁﬁi'aﬂﬁﬁiﬁtﬁﬁﬁﬁv?5? §%§§ﬁ§Q§Qa1§faﬁﬁibrihyy
promotion and confipmation eto. Ue may, with aﬁvaﬁtﬁ@ﬁ§
refor to the decision of the Now Dolhg Banch in tha ﬁaéﬁ |
af “ﬁnﬁﬁ.naﬂaiﬂ Y Union of Ingia® reported in 1986(2)

AT eRT AT 346, Vhat Eanﬂh has hold that the entirn pericﬁ
of ad hoe setvico Pollousd by sogular appointment should
- gount for the purposos nf Gﬁnla%itfiv The nut iesﬁlt is,

that the applicatione succsads The diractiuﬁ contained
in the ieﬁtar;dataévziqiﬁﬁaa (ﬁﬁgﬁzﬁﬁiﬁ? the ﬂﬂﬁ?ll@tiﬁﬁ)‘

ie quashed, It te directed that ﬁ%&ﬁ'a? the spplicants
should be treatod in the ragulai amgluymaﬁt &n the Afﬁe
from the #im date en uhich sach of them uas m.uany

s e
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appointed and that the entire !pﬁi‘lﬁﬂ of sorvice ahouid
be eﬁuﬁtad twama pmmtianﬁ éuez?&tmauaﬂ, smm:uy

~and ntmr 'Inzidontel benuPits. The. ‘partiss to beor thsir
oun sosts of this a&ppimaﬁ;ﬁsn&
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